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Cuttack, this the 4th August, 	1 9 9 5 

ri Parsuram Nayak 	 ... 	Ap1icant 

Vrs. 

Uni.nDI i1cijo & ot:c:rs 	..• 	RE'sponcents 

h€ E.r it 00 	errec. 	 eorters 
or rAOL7 

herier it oc circulsteLL to aii the 
Jenches of the Central cjnistratjvE Tribunal 
or not? 

U 

04. AV4 9*' 



I 

c c  

t'i'R-L 	uiL £.A2L 	TR3UNL, 
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ORIGIN 	APPLLA2I3N NO.762 3." 1994 

cuttack, this the 4th day of ugust, 1995 

C U RAM; 

H..)N 3LE SHRI H a JILLA PRAS) , 1BLR(?DMINiSTRAihI /E) 

••. 

Sri Parsur iayak, aged aoout 65 
years,son of late Dhruba Charan Nayak, 
of village £atia,.S-Chandrasekharour, 
District-Khurda 	 ... 	Applicant 

By the advocates 	 — 	M/s P.K.Rth & 
14 .Lash. 

-versus - 

Union f Irldia,rEpreSented through 
irector Geneial Ofosts,Dak Bhab:n, 

New 1. elhi, 

Chief Post Master General ? Jrissa Circle, 
i3huOaneswar-751 001, Dist.Khurda 

Senior iuperintendent of POst ffices, 
ttt/P .U-Bhubaneswar,L)jst .Khuroa. 

Assistant Superintendent of Lost ifices 
in-charge ,Bhubaneswar North Sub-L'ivision, 

	

Bhuoaneswar-751 001, Dit.Khurda 	.... 	Respondents 

By the idvocate 	 - 	Mr.:shok Misra, 
Eenior Standing 

Couns€l(Central Govt.). 
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OR D L R 

Heard Ehri P.K.ith and Shri shok 

Nihra for the aplicant and the respondents, respectively. 

The applicant, an L.L.Packer of 

Patia L.L.Sub..pst Dffice under Bhubaneswar Postal 

Division, had to remain frequently absent requiring 

recurring spells of leave due to ill-health. Luring 

such periods his son, Shri Chiranjibj iayak, acted as 

his substitute_nominee aggregating a tot0l of 574 days 

c.Luring 1936 to July,1992. This is not denied by the 

Respondents. The applicant retired on superannuation 

on 1.1.1995 and thereupon applied to the authritjes for 

a compassionate appointment for his son. 

The case of 6hri 2hiranjibi i'ayak 

is not covered by the existing rules governing Compassirjat 

appointment in the Department. Luch aLpint'nents are 

not provided for wriere the employee retires on superannuation 

in normal course. Nor is the medical invalidation a valid 

ground for such appointments in the case of E.D.L.As The 

prayer on this score is not therefore acceptable under the 

provisions of the existing Sc hee. 

The ends oi justice would be served 

adequately if the case of Shri Chiranjihi Nayak is also 

considered for s'Uitaiility along with other candidates 

whose names ay have oeen sponsored by the concerned 

doom 
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Lmlyment xchange for tne oost o 	.Li.Packer,patja 

ub-Post 3 ffice. Employment Exchange Eponsorship need 

not oc insisted upon in the cae •jt tie present apijcant. 

Respondent No.3 may also take. into cniceration his 
if 

past association and experience in Lhc postLand to the 

extent permissible under the rules. 

Thu3 the U.A. is cisposed of. 
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